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an interest of 2.5% per annum. It is
repayable 1 11 equal yearty instas-
ments, the first instalment being pay-
able one year after the ghipment of the
last essentia] equipment necessary for
putting the plant into operation. Bcth
the payments of interest and repay-
ment of principal will be utilised for
purchase of Indian goods,

A copy of the credit agreement has
been placed in the Parliament Library.

——
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- CALLING ATTENTION ' TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTS ABOUT THE BURNING OF THE

NATIONAL FLAG AND THE CONSTITUTION

By ANTI-HiINpy DEMONSTRATORS IN
MapuRal AND COIMBATOPE
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a matter of urgent
public importance

Mr. Chairman, Sir, Government Lave
seen Press reports which indicate that
certain sections of students in Madras
are being misled into voicing secessio-
nist demands. Reports regarding the
burning of the nationa] flag and of the
Constitution have also come to notice.
We are ascertaining full facts from the
State Government. ‘The House is
aware that the agitation over the
language issue in different parts of the
country has inflamed feelings. We
have repeatedly emphasizeq that such
issueg call for a calm and objective
consideration bearing in mind the para-
mount need for national unity. I am
sure all of us will condemn acts of dis-
respect to the national flag and the
Constitution. The State Government
of Madras have already disapproved of
such acts.

Ht TwRAm oA, '
g7 /Y @A FY A g fF s
nmffytmsw o Ed s
TS ST HET 9 @y §,  &hrAw
ST AT T § W TS 0T MY ¥
797 fFa o W@ g 1 I I FAAT AT
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ST W & ! oaT WA A AR e A
FHg gL ¥ @ Ay FiFar g 7
(Interruptions)) 3¢ T& @I &, @I
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T A AW e & fod, Ao
araan & fad, g g e &
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M7 FF T AT & | THHT AT
A & Fg & [T W F

SHRI Y. B. CHAVAN: Sir, naturally
the Act that thig Parliament passed

was meant for use against all organi-
sed secessionist activities.

Y THAATAGW : Y9 §T I Y
Qs ST qgs At & )
SHRI A. P. CHATTERJEE

Bengal): Mr. Chavan could
little to the left.

(West
shift a

SHRI Y. B. CH.AVAN : I could cer-
tainly, but that will be tc my left and
not your left.

Sir, I was saying that the Act is
meant for organised secessionist acti-
vities but here we have to take g pro-
per political judgment of the matter.
Here is certainly a very dangerous
activity that is trying to raise itg head
but we have 3lso to see that we do not
take disproportionately strong action
at a wrong time. It is a question of
making a »nroper assessment of the
matter and as I have said because con-
ditions in the South today are inflam-
ed because of thig language issue it is
quite possible that some of the students
may have been misled into it. So we
shall have to watch things carefully
but in this matter the Madras State
Government has not only disapproved
of it but has taken certain action agai-
nst those who {ried to burn these
things. Naturally we are trying to get
information about it and we will have
to discuss this matter with the State
Government. Here 1 would make a
request : let us not say something or
force me to «ay something which will
further create problems.

=Y THACAN : ANwE, F WO
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Y FITITAY HITo 2GTE ¢ T
IXT W A FT0F & Zfeewor § )
MR. CHAIRMAN: Mr. Dharia.
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& 99T qOT STaT & IEY A% § 9@
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MR. CHAIRMAN: That you can
discuss with him outside the House.

ot TATOE : $F §, g9 aus
ay f s Ao 2ars 57 & F gt
T IS, JgT T ¥ ITH! N9 TR
Y &\ A H g A IAT &
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OF AT WIET . HETH H A

arq WEAT 9T WA ¥ o AEar | o g 7
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Sl yamEg g 5 @ @&
wWiee T, gwme fN wEEf
o AT F Ty 7T #° a’r@%,
g7 freg 7 FEAE Y W § ?

(Interruptions)

SHRI C. D. PANDE (Uttar Pra-

desh) Mr. Kamaraj does not comfe
in,

SHRI M. GOVINDA REDDY (My-
sore): It is all in his imagination.

St AR JT Hgr g
73 2 {7 37 v & I Bw o s
Fr sr3fe 1 agrar faw wr 1 awTeA
% favg =7 wgandy & ? @ #°
w1 gy #v 7

SHRI R. T. PARTHASARATHY
(Madras): Mr. Chairman, I strongly !
object to it (Interruptions).

SHRIMATI LALITHA (RAJAGO-~
PALAN) (Madras): The portion
relating to Mr. Kamaraj in Mr. Raj-
narain’s question should be expung-
ed.

(Interruptions)

MR. CHAIRMAN: The Home Mi-
nister will reply.

{ RAJYA SABHA ]

(Interruptions)

a matter of urgent
public importance

SHRI Y. B. CHAVAN: I am not
used fo saying such things, but Mr.
Rajnarain is suffering from some
gort of political perversion,
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Y THAATEAN ¢ 7Y 75 779

SHRI Y. B. CHAVAN: He only
sees things which are anti-Congress.
Mr. Kamaraj is one of our very res-
pected leaders from the South who
has stood for national integration and
unity of the country and it would be
absolutely against the normal canons
of decency to make such allegationsg
against him. I would make an ap-
peal to Mr. Rajnarain and I must say
that it is against the national infer-
est to make such an allegation.

MR. CHAIRMAN: Mr. Dharia.

A TR AR/ . .

DIWAN CHAMAN LALL  (Pun-
jab): Sir, on a point of order. Mr.
Rajnarain is putting hig fourth ques-
tion,

Y IRTOAn ¢ AR AT
MGG ?

MR. CHAIRMAN: Mr, Dharia.

SHRTI M. M. DHARIA (Maharash-
tra): Mr. Chairman, I do appreciate
the cautious approach of the hon.
Home Minister, but may I bring to
his notice the very damaging anl
serious news that has appeared in all
the newspapers today. It says:

“Anti-Hindi agitation leads to
‘liberation’ demanil. ‘Free Tamil-
nad’ move.”

This was in Coimbatore. It is fur-
ther stated:

“The Madurai Students’ Anti-
Hindi Agitation Council has decid-
ed to convert itself into Tamilnad
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[Shri M. M. Dharia.]

Liberation Front. The decision
was taken after a 12-hour meet-
ing attended by over 200 student
representatives from Madras, Coim-
batore, Salem, Ramanathapuram
and Kanyakumari. Accocding tg a
spokesman of the Council, the meet-
ing adopted a resolution which gajd
that since no favourable solution
is forthcoming from the authorities
the only course open to us is to
launch a movement for the libera-
tion of Tamilnag from the Union.
The Council will hereafter function
ag Tamilnad Liberation Front.”

At turther states:

“The resolution stated that the
movement will start at an appro-
priate time.”

“The meeting also resolved to
‘disrespect the national flag and
the national anthern’ The meeting
which was presided over by Mr. R.
Muthiah, endeq with the singing of
‘the national anthem of Tamilnad,’
the spokesman said.”

‘This has appeared in the Press re-
leaseg of PTI and UNI. Furthermore,
the hon. Minister hag said that the
‘Government of Madras have con-
demneqd thig move; but it it not so,
because ong of the hon: Ministers in
Madras was present at the meeting.
‘When the national anthem was being
sung, it is the hon. Minister of the
Madras Government who stopped the
‘singing of the national anthem and
' the national anthem of Tamilnad was
sung. I entirely agree that this issue
will have to be handled in a delicate
manner. There is no doubt that Mr.
Kamaraj and his colleagues Mr. Sub-
ramaniam and others, are working
very hard to see thaf the feelings of
nationa] integrity are not in any way
cracked. At the same time, along with
persuasive measures, we have to act
in a very harsh manner, so that any
insult to our National Flag, to our
national anthem, to our national sym-~
bole anywhere in this country is not
tolerated. This should be told to
the authorities concerned. I would

[ RAJYA SABHA ]

a matter of urgent
public importance

appeal to the Home Minister to have
a conference with the Chiet Minister
and also have a conference with M.Ps
from Madras in both Houses—Rajya
Sabha and Lok Sabha-—and use all
hig persuasive methods. At the same
time will the hon. Minister assure
this House that it this movement ig
continueq further, all possible deter-
rent measures will be adopted to see
that the movement does not grow?

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : May I, Sir, appeal,
through you, that this is 5 very deli-
cate matter and 3 section of people
should not be given such importance
as my friends are giving it. It js bad
and we disapprove of it, but they
should not be given undue impor-
tance, It is a delicate matter.

2126

(Intermuptions)

MR. CHAIRMAN: No gpeeches,

SHRI BHUPESH GUPTA (West
Bengal): I do not think that we
should add to the excitement and
agitation over thig matfer. That will
not help ug at all.

S THAATCEAN ;. T HFET T @[
gy i $T@ T AT Q@A T
A T A F FS 2 |

" SHRI M. M. DHARIA: Mr. Chair-
man, I have appealed to the hon.
Minister to have recourse to persua-
sive means. I have suggested  that
he should discuss matterg with Mem-
bers of Parliament from both Houses
and he should discuss it with the hon.
Chiet Minister of Madras. There is a
letter from Mr, Sri Rama Reddy’s
son. 1 would like to read it for the
information of the  House. “It has
been estimated that ninety per cent
of students in colleges do not want to
strike, but due to ten per cent use-
less creatures, it seems that we are
losing one year.” Therefore, we have
no doubt that the majority of the
people are with us, but at the same
time the Home Minister and the Cen-
tral Government will have to make
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{Shri M. M. Dharia}

it very clear, because fissiparous ten-
dencies are trying to take roots all
over the country. That is why I de-
manded a sort of categorical assu-
rance from the hon. Home Minister.

SHRI Y. B. CHAVAN: As far as
the question of meeting the chal-
lenge of secession, etc. is concerned,
it is my bounden duty, it is the
bounden duty of the Government to
meet it. Therg is no question of
giving any'assurance, but my only
appeal to you all ig that though we
know the reasons behind the incident,
let ug not react disproportionately.
At least this Parliament ghould re-
act very cautiously in this matter.
We have to handle it very carefully.
I need not be reminded of my res-
ponsibilities. I know my responsibi-
lities. I was rosponsible for the pass-
age of the Act. I have defended it
and I persuaded both Houseg to pass
the measure. I know what the Act
says and I know my obligations un-
der the Act, but please allowr me to
handle the question in a more persu-
asive manner,

St TSACAN 2 AT AT | FAT
¥ AT AT FIT FT ATGT HAT
T AF &1 A A o & ag ESE
gar @ | F 9Tt § o F F FAT A0 E,
AL FA F ANCTF 17 F0 FHT
a7 A fpar, g EAT 7 )
Fa¥ fae T wa 9T AT U 98a & &,
T afEa @ & 7 AW A FEAT |
f& & F177 FTA7 & W FA F qdTfaw
ATHTT A FT7 g1 fpar |

SHRI B. K. P. SINHA (Bihar): Sir,
I do not want to put a question but
I think in view of the delicate na-
ture of the issue that we are discus-
sing, after the firm but extremely
persuasive attitude of the Home Mi-
nister, may 1 appeal to you not to
allow thig matter to be  discussed
further here? If in the circumstan-
ces some aTe agitated, they are chil-
dren, why should we ignore the other

{ RAJYA SABHA ]
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side of the case that an equally
large number of boys have formed a
national front in which they have
taken a decision to defend the Na-
tional Flag ang defen] the Constitu-
tion? Therefore, after the Home Mi-
nister’s firm but persuasive attitude,
let ug not discuss the matter any
more.

SHRI AKBAR ALI KHAN: Mr.
Chairman, 99 per cent support the
Government of India, If may be one
per cent who do this.

MR. CHAIRMAN: Having heard
the Home Minister you must be very
careful in asking questions.

SHRI A. D. MANTI: (Madhya
Pradesh): 1 am very disappointed
at the cautious approach of the Home
Minister. The threat of the Tamil-
nad Liberation Front is a far more
serious threat than the  Naxalbari
threat. May I ask him whether in
view of the decision taken by the
ruling party to revert to the three-
language formula, he would imme-
diately work for a national consensus
on the subject of all the parties and
try to settle this vexatious issue of
the Resolution adopteq by the two
Houses of Parliament, so that this
matter does not proceed further and
may I ask him whether he would give
advice to the Madras Government to
take appropriate action under the
Unlawful Activitieg (Prevention) Act,
which has been recently passed by
Parliament?

SHRI Y. B. CHAVAN: I would re-~
quire notice. It is 5 different ques-
tion altogether.

SHRI B. K. P. SINHA: Sir, I for-
mally move that no more questions
and answers be allowed on this par-
ticular matter. This is my formal
motion.

HON. MEMBERS:

MR. CHAIRMAN: Please leavg it
to me. Mr, Chordia.

No, no.
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& fwegaT awEmet atehyan
(vsw 9w : fooT FIXAT §F g g G
AL Y TeZ FHHT BTG I FAar ¢ |
Wi gg 7Y S o ST § g
X favi @ v § 1 &fwT @ wAT
FIXN F G197 ag {7 OF F 7Y 7T
waT § for ware =Y (e o A Ao &
g ¥ o fAorg faar At gat wida
3 3 Ja7 WY agi wodt @ g$ v
FT FAW FE & 19 9919 FT | §
qiT feafy &1 Taeifas ara ssd
g TG ?

SHRI Y. B. CHAVAN: I do not
think so. Ag a matter of fact, that
sort of party politics are going on
everywhere, I cannot stand guaran-
tee for any political party, nor can
he stand guarantee for his political
party. The only point is that, when
we carry on our party politics, we
will not lose sight of national consi-
derations,

SHRI CHITTA BASU (West Ben-
gal): While expressing my strong
disapproval of the acts which have
been induigeq in by a section of the
Madras students in burning the Na-
tional Flag opr refusing to sing the
National Anthem and doing other dis-
honour to the National Flag, may 1
know from the Homg Minister whe-
ther he hag taken care to ascertain
to what extent the provocative state-
ment, if I may be allowed to say so—
I want the patience of the House—the
provocative statement made by the
President of the Tamilnag Congress
Committee with regard to the pass-
age of "the resolution by the Mad-
ras Legislative Assembly regarding
the language issues responsible for
rousing the passion of a section of
the students? Thigz I want to know.
Secondly, will the hon. Minister come
out with an open statement here whe-

ther this type of provocation is a

part of a conspiracy hatched, aided
and abetted by the Centre to create
& precondition for Central interven-
tion in Madras?

[ 27 FEB. 1968 ]
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SHRI Y. B. CHAVAN: 1 tell you

this is the most not only fictitious
but mischievous suggestion because
there is no question for having any
conspiracy for toppling any Govern~

ment.  Particularly, Sir, I mysell
said that the Madras (‘Government
have certainly taken certain action,

and there is no question of that. Pos-
sibly some of these politica] parties
are creating that sort of wrong at-
mosphere. As for the controversy
about what the Tamilnad Congress
President said or not, he is quite
capable of defending himself in this
particular matter. Hg has issued
statements, I have nothing to say
about it on merits.

SHRI BANKA BEHARY DAS
(Qrissa): These divisive forces are
a danger tg the unity and integrity
of the country and should be curbed
with a strong hand. ] agree with the
Minister and the House in this matter.
1 want to know from the Minister if
it is not a fact that a small section
of Madras . {Interruption) Is 1t
not a small section? It is a small see-
tion. Is it not a fact that this small
section in Madras who are trying to
take advantage of the dscontent am-
onzst the younger generation because
of the language issue are frying to
create this problem? (Interruption) I
agree that these divisive forceg are
working in other placeg also. But we
are now discussing in the context
of Madrag only. Here they are taking
advantage of the position becauge
there ig discontent among the youth
as far as language is concerned. That
discontent is expressed here  also.
May I know from the Home Minister-
whether he will take the earliest op-
portunity in view of these facts to
come to a settlement with the Chief
Ministers of Southern States and also
representatives of political parties so
that the matter is settleqd at the ear-
liest opportunity, so that these divi-
sive forces do not get advantage for
a longer period to perpetrate thoss:
things and we must isolate them
easilyy from other students?

SHRI Y. B. CHAVAN: That is a
separate matter altogether. I know
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that the background of this problem
i the language problem. But I can-
.not just make an off-hand statement
about the language problem. About
this matter, we have explained our
-.attitude, That attitiide as the Prime
Minister also has explained more than
-once, is to make effortd to evolve
some sort of national consensus in
this matter. That approach ig there.
But Government go not want to pro-
‘pose something and then it becomes
very easy for people like Shri Raj-
narain to react and take advantage of
that.

SHRI BHUPESH GUPTA: 1 enti-
‘rely agree that the approach should be
-constructive and a very reasoned one

in this matter avoiding all excite-
ment and passion on either side. It
is one of the rare occasions perhaps
when [ agree with the Home Minister
on thig subject. But the fact remains
that this Language Bill that we pass-
ed and the Resolution that we adop-
ted had not solved the problem. Some
of the residuary part of it remains
to be solved, Naturally it is neces-
pary for the Government, it seems,
to take the initiative for further con-
sultations in order to concre-
tise the national consensug with~
‘in the broaq framework of the lan-
guage policy. But unfortunately we
find that there is drift in this mat-
ter., We had suggested, 1 had per-
sonally suggested, to the Prime Mi-
nister and also otherwise to the Gov-
ernment that there ghould be a con-
ference of all concerned in order that
a national consensus could be evolv-
ed. Anyhow getting together across
‘the table would in itself be a posi-
tive contribution to the situation. I
ghould like to know whether the
Government is taking  expeditious
steps in this direction. With regard
to the reasons for burming the Na-
tional Flag, burning the Constitu~
tion and refusing to sing the Nation-
&l Anthem, all I can say is while 1
completely disagree with these me-
thods, in fact I should not like any
of these things to happen at all any-
where in India for espousing a cause
nowever great it might be, at the

[ RAJYA SABHA ]
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same time we should not try to exa-
ggerate things, It is possible today if
you have proper consultations with
the political partiegs in Tamilnad and
with the Chiet Minister in Tamil-
nad—I had also met him—to arrive
at a consensus, and I think that
should be done in order to stabijlise
the situation and calm the distur-
bances that have taken place. There-
fore, 1t is all the more necessary.
Besides, there are many other as-
pects of the problem. But unfortu-
nately I find that steps are not being
taken, again they are drifting. It
seems that Government waits to  be
overwhelmeq by the problem rather
than taking the situation in hand. In
the present case it should be done.
Repressive measureg are no solution
at all to a problem which touches
language or relates to language, It
is no use thinking in terms of that
Bill, Unlawfu} Activities Bill or
other Billy and measures. Mr. Cha-
van has got plenty of them. Today
they will not just work. They will
aggravate the situation. People in
the South—I have been there—have
rightly or wrongly, grievances some
of which I think arz-legitimate grie-
vances. I think we should go to them,
walk an extrg mile. If necessary let
the Home Minister lead some of the
leaders of parties to Tamilnad, have
a discussion with them, take the
situation in hand in this matter, take
the initiative, rather than bureaucra-
tic drift which I am afraid is being
shown at this moment.

SHRI Y. B. CHAVAN: The hon.
Member has made very constructive
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suggestions and certainly they are
matters for consideration,
SHRI A. P. CHATTERJEE: I am

constrained to say that I find in this
whipping up of hysteria over the in-
cidents in Madras a family resemb-
lance to the hysteria that was whip-
ped up on the floor of the House in
regard to Naxalbari, Mr. Chairman,
1 am finding here a very crude at-
tempt on the part of the powers that
be at the Centre to find out an ex-
cuse for interfering in the affairs
of the State of Madras. Not merely
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that, I am finding a'so this that the
same attempt is being made to find
excuses for interference in the affairs
of the State of Kerala by using an-
other such ruse as the ruse of Gopal
Sena. I may ask the Home Minister,
let him not give greater importa.ce
to symbols than to the content. The
nation is greater than the National
Flag or National Anthem

SOME HON. MEMBERS: No, no.

SHRI A, P. CHATTERJEE: Just
because some students have demons-
trated by burning the National Flag
which nobody supports, just because
some students have done that, will
the Home Minister go out of his way,
will his Government go out of its
way to castigate the entire people
of Madras by saying that what is
going on there is a secessionist ten-
dency? I will submit that 5 seces-
sionist tendencies should not be pre-
dicated by him. My submission to
the Home Minister is that he will
perhaps enlighten the House and as-
sure the House on this point that
secessionist tzndencies should not be
so readily inferred from such inci-
dents, namely, the burning of the
national flag which may have oc¢-
curred at some place or the people
refusing to sing the National Anthem.
Therefore, 1 am merely asking the
Home Minister to assure this House
that Government will not take any
wrong action. He has said that the
Government will not take any wrong

action. But Government is accustom-
ed to taking not strong action but
wrong actions at wrong  moments.

Wil the Home Minister assure this
House that he will not, Government
will not, fly into a temper and pas-
sion over such incidents as this, and

will not take drastic action over
this in the State of Madras?
SHRI Y. B. CHAVAN: Sir, the

hon. Member hag a wonderfu]l knock
of  unnecessarily misinterpreting
things which are rightly interpreted.
Now, for myself I can say that I do
not agree with him at all when he
says that the symbolg of the nation
are different from the nation or are

[ 27 FEB. 1968 ]
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of lesser importance. As I have said,
we will have to make a proper
agsessment of this problem. I do not
want to disproportionately react to:
this problem. It will be very wrang.
But I do not think that a small gec~
tion of the people can be compared’
with the entire people. Tt is very
wrong. I know that the Madras-
Government also has disapproved of”
these things and hag taken certain-
actions in thig matter. Therefore, one
has to take a very proper approach
in this matter, 3 cautious and cons-
tructive approach. If this is what he
means, I assure him that I will con--
tinue to have a constructive approach..
1In this matter of national integra-
tion, I would like to make all possi--
ble efforts, to take even the hon.
Member with me, and I think he is
with me on this point.

SHRI M. RUTHNASWAMY (Mad-
ras): Sir, as Mr. Mohan Dharia has
himself quoted, there is a very small .
section of the student population that
has been indulging in these activi--
ties. May 1 say that we gseem to be
following the Presg of this country
in giving the childish activities of”
these children, who are really chil-
dren, publicity much more than they
deserve? It is this very thing that
these students want, the small per-
centage of the students want, that
inflames them and we are following
the same way as the Presg does, The
Press lives on sensation. And why
should the Parliament of this country
live on these Sensational activities?

st sEEAEw (ghao) o §
fafaezz wrgg § 39 IR & faw
F7al § F ag wraen g1 § % wTaes!
THRT AATT FEAT SN2y | 7L ¥ 393
A wisr F ST H Y I 9N 8,
IAHT FTH ATAT AGATE

“A top official stated that the
police could not take cognizance*
of these incidents taking place in--
side the campus of private insti-
tutions.”
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[ st AR
TEEILBN13gF T AR Iew
Fagryrefragrrifasea d @ &
AT 399 frdt frem &7 Qa7
q gFd | & gaAdl § AT AT &
qEHT FITTATH A a1 TgT F17 7F,
AU FOT At SreArAr, afer faaa
SFFE FATAT HYT Ol AT FATAT TE
F &, q1 93 U5 Q4T 919 § N Fig H7
A AT A 4 Fg waw & v e
fafqeeT & gasi gx@ fammar § 7
=g (5T & QY gTHaAT Fi A1 a7
fafaez< wizg s fafrezt & 7g w737
fF e T OF A ERATAATEFI T
W & M gfae wifwlraew tq @ &
a1 39 ITRT TFAT AN F1 F (AT FEHT
qfEd |

SHRI Y. B. CHAVAN: The hon.
‘Member is asking questions about
details in this matter. As I have said,
I am. trying to get information from
the Madras Government and these
things can be considered only after
we get the information.

¢ -~ SHRI G. RAMACHANDRAN (No-
minated): Sir, I wish {o formulate
one or two questiong for the Home
Minister. However. 1 will take a mi-
nute or two to offer certain introduc-
tory remarks. I come from that part
of India where all these incidents are
taking plac2. I know far more about
it than Shri Rajnarain, I know far
tnore about it than most people ex-
vept one or two here. Ang I come
straight from the heart of it. the
Madurai area, and I must tell you
that we are grossly exaggerating what
Is happening there. And I fully agree
with my friend of the Swatantra
Party who said that this is just the
thing that these boys want. They
take the paper and see that Shri Raj-
narain has thundereq at them, that
somebody has threatened to march
‘the army into the South and all that.
It is this kind of complete and un-
mitigated nonsense that is creating
-all this trouble,
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Somebody mentioned a small per-
centage of students. Let anybody
come with me to Madras, let anybody
come with me to Madurai, For 10
studentg whg do this, I will give him
100 students who will protest againet
it. Now, we must builg on truth and
on reality, not on sensationalism.

Now, you have quoted very manyg
things from the newspapers. But 1
want to quote something. Sensational
things were quoted. Some peop'e
here see their own image in the
mirror every time they talk in Par-
liament. But here is another piece
of very important news, Shri Kama-
raj Nadar and Shri Annadural have
met. And anybody who throws a
stone at Shri Kamaraj Nadar and
says that he is an enemy of the unity
of India is himself an enemy of India.
Shri Kamaraj Nadar’s record of work
for the nation is as good as that of
any other man in this country. This
is also true of Shri Subramaniam. I
know them, at least one of them very
intimately. They will do nothing to
harm the unity of India.

Now, Shri Kamaraj Nadar and Shri
Annadurai have met and they have
come to some basic understanding
also. Now. this should be quoteq also
on the floor of this House. They are
going to meet again and I have no
doubt that the genius of Shri Kamaraj
and the patriotism and goodwill and
understanding of Shri Annaduraj will
leag to a solution. Let us not comp-
licate matters by thunder and coun-
ter-thunder. And mind you, above
all this, there is another man sitting
in Madras, Shri Rajagopalachari. He
is no enemy of India. If anybody says
that Shri Rajagopalachari is an ene-
my of India, he does not know the
meaning of English words. This man
also is profoundly interested in the
good of India.

So, we must leave it to our lea-
ders. W can say what we say but
without creating thunder and coun-
ter-thunder. And I want the Home
Minister to give this assurance to this
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House that whatever assault may be
made on his basic policy, he will re- '
tain his policy of gentleness in deal-
ing with thig cautiously, never losing
firmness but carrying the p=ople with
him. In that attempt, we give the
Home Minister our fullest and the
most undiluted support.

SHRI Y. B. CHAVAN: As I have
explained, Sir, that will be our ap-
proach because we are trying. Every
citizen of India is 5 patriot and I
have no doubt that the largest possi-
ble number of people in Madras in-
cluding the students are patriots.
They want Indian unity. I think their
responsible leaders of all political
parties, including Mr. Annadurai and
Rajaji, are the supporters of na- |
tional unity and they are great lea-
ders in thoir own right. Naturally,
<our effarts will be to understand
their piint of view and try to see
how we can remove these rather un-
-desirable tendencies which are trying

)
to express themselves in possibly |
wrong ways. That will be our ap- |
proach. T will be failing in my duty

if T do not approach the problem in
a gentle and cautious manner, and }
in a reasonable manner, wherever it
is called for, '

SHRIMATI YASHODA REDDY
(Andhra Pradesh): After what Mr.
‘Ramachandran has said, I have just
g0t only one or two things to ask
of the Home Minister. I have great !
confidence in our Home Minister. But
one thing 1 would like to draw the
attention of the House as well as of
the Home Minister to ig this. Just
now, my hon. friend Mr. Dharia,
«quoted from a private letter of an-
other Member and said that only 10 !
per cent or 1 per cent of the students
are agitating, are leading this politi-
cal agitation. I entirely agree, it
may even be less than 10 per cent
who are behind this political agita-
tion or even political goonda agita-
tion. But I would like to say to
the Home Minister. Just because the
other 90 per cent for a variety of
Teasons are not taking to this, let
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affected. I want to know whether the
Home Minister knows that it is not
only the 10 per cent but more than
10 per cent, 100 per cent of the
South, who are affected—let us not
just brush it aside—and whether he
wil] do some justice to them,

SHRI Y. B. CHAVAN: This is one
more constructive suggestion by the
hon'ble lady Member,

MR. CHAIRMAN: Mr. Rajnarain
wanted some clarification. But only
clarification.

(Some hon’ble Members stood up in
their seats.)

MISS M. L. MARY NAIDU (Andhra
Pradesh): May I task a  question?
Thank you, Mr. Rajnarain. I only
want the Home Minister to clarify
one thing, Mr. Chairman. I do not
think these 200 or 10 hoys could have
burnt the National Flag. They might
have burnt the party flag in order to
irritate the Congress Party, The Party
flag and the National Flag look alike.
The D.M.K. boys might bave burnt
the Party flag. Therefore, there may
not be any truth in the report that
they are burning the National flag.
Please give them the benefit ot doubt
because they might not have burnt
the National F'ag but it might be the
Party flag.

SHRI BRAHMANANDA PANDA
(Orissa):  Surely, they must know
what is the difference between the
National Flag and the Party flag.

MR. CHATRMAN: Mr. Rajnarain,
Only clarification. Do not put ques-
tions.

A TAATAN - A, JIEF Iy
T g A & MT T §IA F QAT
AT wEET ¥ UF e
wg 1 F g g e o v i R
ot apeafa w1 fremw frar @ ag
aeg g HIT IEY 67wl w6 gy |
A A 10 XHET F I # w7 §,
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[ ]
¥ gt o w4 & forg dare g fip
T T A A A Pt § g
%Wwa"rsrfm%l%fwﬁwm%
TR A FEAT AT § P e s &
T2 AT fafey TRt da1 g < &,
SEEY AR & 7 T2 7 sq7q fretar
TIEATE | AT A A g AT g o
zﬁtwagmaa‘ra‘waﬁgar{%n
wugmawag“fa%wgw
Fegem S drzwd ey o wat azana
K AFTTATHE F SEEE (B i
AT 4 o7 7Y & g & et oar @
%‘%ﬂ&sﬁw,mw‘rltﬁfm
AR T & a7 LG AT TAT Y
S¥ ¥HA gAF gaF faar wmv oqr
I @ | W F T FT Tt
V3T AT % fxat T, 7= gardz gar
T % fat a7 £ diow w1 ) oy
TATE [T T § A7 gAT & % favg
-gﬂ’rtzﬂm@gwi‘%ﬂ%fm@
iwﬁzwﬁﬁmg‘rnﬁ%u’rtuﬁw
AT T AGFT T AT qgayrar
WA 1wt dr afar agd g w@are
ﬁmwrm—«:a‘rwarazrgmwg‘rl
qHY . S
SHRI G. RAMACHANDRAN: May

say, Sir, that he is bringing into
1e picture altogether new issues, We

1all have to answer every point that
e is raising.

AT Do, & o
VHAGA &7 AT AT AT A gy
TAAT g A 9 AT gardy 3.9 qF qav
T & q ST FT | Tg T °T F
HATH 2, q7 qEearat & & 1frm § o
7 o T ara & T ST AT g

j

|

|

T AT I qF DA IR FA MR E

Bl 7oma § 50 9@ N g g
18 ? Ao o vy waa F o -
niwEd St w1 aqw gy av fr

I
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WW%ﬂfm&ﬁﬁwaﬁw
ﬁmgﬂwmﬁmmﬁ
AT T2 AT E | % 9 qqey 247
e § 1940 &1 JATAT 9y, F
IH Y BT AT A A7 TS
TTRIAIE €29 9% w13, at @7 it
Bﬂﬁwsfmf‘avmmlﬁm
Wﬁ%mﬁam@,mwa\-
W@%Wﬁc#ﬁrmﬁg | &
SR R 5 a8 arer s ) 1 e &
wﬁﬁﬁ%g,#n%waﬁ##?
¥ AT F w7 AT 3y w o o,
RG] & S | A s g
LA FE ST T 6 e gy
T F 0 AR o Ay @ Py
m%ﬁwsﬁ%ﬁrmﬁ-ﬁm%m
*ﬁr“rmwmrts#éa%mamﬁmn
T TR Wew ¥ qoAr e z A
TS # A w3 frg 3
Fa? (nterruption) FIT o FhEr
mﬁmm‘?w’frmm
BT AT TE 7 P & &7 § & gier
ST AT W 7 faeeh § 45 av
TEAE IV R | (Interruption) § T
%Faqmmé%%ﬁma‘rmgl
(Interruptions)

MR. CHAIRMAN: Only clarifica-

tions. Yoy are making  another
speech,

ot TR ;- q F ag Friaw
T ST § 5 37 qww gy Aw ¥
Gﬁé?ﬁ%’ffwﬁr&a@ﬂéaww
ST foat ST sfedr A frererera)
Era‘fﬁrﬂmgwaﬁmmmmr
a@ﬁw%ﬁummﬁaﬁfﬂ
mwﬁamwmﬁﬁmma
AT AR G i S, o, o o 3
iﬂtmwﬁaqmaﬁmwa
T@%l (Interruption)

SHRI KHANDUBHAI K, DESAI
(Gujarat): (What is thig?
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TRy fyg AT Hrag ¥
39 WeF F &I TH5 gU, forw wreHr @i
TG A A 7 N THEFY, 3% G474
A ¥ ag wgm W § f5oww
dto Mo To FTdqr gq 1M § FATAT
ST TET & HIT I § g7 qeg F7T qTAE
d2T fiFaT ST < & w@itE A are gaET
993 &1 (Interruption) ¥ TATE
& W A% "o WFo Yo a7 HIAATEY
FATEIEARARAINAgmae &1
AT TaTFHET IR |

(Interruptions)

SHRI C. D. PANDE: What is he
saying? Is he asking for clarifications.
Sir?

S AAAAN : F AZ FEAT ATGATE
5 37 @@y AW § I qIFIEET G-
W&QT@ ‘T’Tré', IGF! Ho ATFo Qo
¥ Ul ¥ TATAT &, HASAN T FATAT
STEEIE AR TG AW N ITHFATaray
AT w7 @

MR, CHAIRMAN: Please take your

seat,

'
i

M TANTEA AR, §T TF
I WTH WIST § ) WY gH 37 0
AT 9Fq § T AR 2T H A&l 9T
FHa 2 ) F O ¥ A9 w0 IRAT
E B agt w1 aqraw s A S 7T
HF 1T &) AT AT FT ATAFLOGY T
st sr 1 & w1 § oyt wwar g
3 F 9 9L, FFGT F AT 9%, [F F

| AT R, TreE & ArT 9% Fr dvo Ao o |
F1 a7 gamaEEr mwma ¥ fag |

FAWT IAT TIF & AT TR ARG
HATATFTE ATAET AL ARG g A

T & A AR g, @t 94w faare 7

FIT FTAITEN FLA AT 7

MR. CHAIRMAN; Next jtem,
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(Rajasthan):  Sir, before you pro-
ceed to the next item, I would like
to draw the attention of the Govern-
ment to this issue. I have taken your
permission,

MR. CHAIRMAN: But your party
gentleman has already talked about
it

SHRI SUNDAR SINGH BHANDARI:
Not on this ijssue. You are moving
on to another item. Before that, I
wanted to draw the attention of the
House to this thing about which I
have talked to you in your Chamber.

MR. CHAIRMAN: Very we'l, after
the whole thing is over. I will give
you opportunity. Next item.

—

PROCLAMATION UNDER ARTICLE
3% OF THE CONSTITUTION IN
RELATION TO UTTAR PRADESH

THE MINISTER OF HOME AFP-
AIRS (SHRI Y. B. CHAVAN): Sir, 1
beg to lay on the Table—

(i) a copy of the Proclamation
issued by the President on February
25, 1968, under article 356 of the
Constitution in relation to the State
of Uttar Pradesh, under clause (3)
of the said article.

(ii) a copy of the Order dated
February 25, 1968, made by the
President under sub-clause (i) of
clause (¢) of the Proclamation,

(iii) a copy of the Report of the
Governor of Uttar Pradesh to the
President recommending the issue
of Proclamation.

[Placed in Library. See No. LT-
276/68 for (i) to (iid).]

SHRI BHUPESH GUPTA (West
Bengal): Sir, I have some submis.
First of all, T will
point out to the House and to you that
the Government has shown disrespect



